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New Delhi, this 4th day of July, 1966

Shri Vikram Singh
s/o Shri Bugdhai Dass
Pegon/Jamadar
f K/o Qr. No.179/C-4
Basant Lane
Railuay Lolony
Paharganj ‘
NEW D%LH%, .ee Applicant

(In person)
Vs,

a - 1. Vineet Kumar Jain
i General Secretary
I Iohocoﬂo, N.Rly.
New velhi,

i 2, Vijay Kumer Aggarwal
; General Manager
! Northern Railuay
' Baroda House
NEW LVELHI,

(
’ 3, Gianandra Kumer Khare
| Chairman '
| Railway Board
fkail Bhawan
NEW DELHI, .o Respondents

(By Shri Rajeev Sherma, Kdvocate)
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This €Eontempt Petiticon arrfses out cf the

. order dated 1.,2,1596 in CGh No,1670/95, whe:rein,

| the Respondent No,2 and 3 have been directed to
consider the issuef invclved and dispose cf them

by a detailed speeking and reasoned order within
three months from the dete of receipt of @ copy

of the Judgment and to indicete in that order ia

the manner in which the pericd from 26,3,1€65 till
the dete of the order will be trested, it is
alleging that these directions have not been complisg

with by the Iespondentg

the Fetitione 7l
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that the action may be taken against the

respondents for wilful defi_ar'te.'_.,or the orders

of the Tribunal uncder the Contempt of Court rct,

The respondents 1n their reply have cocntended that
the respondents have folloued the directicns and
passdkhe speaking order considering each of the
ijssues involved and that inspite of their best
efforts to have the order communicated & ths
spplicant by sending - threough Special MessenceI
snd then by Speed Fost &s vell as Registered Post
with A/D, the order could not be served cn the
FPetiticner. as the same was refused to be accepted,

The learned counsel for the respondents produced

before us for ourl perusal today two covers sent
to the Petitioner, one by Registered Post cineér
by Speed Post. Both are returned to the sender
uith endorsement that it was refused, A copy

passed
of the order/as Mﬁ:ted by the Tribunal has &lso

appended to the reply.

2. ~ We have heard the Petiticmer who is present
in person anq the learned counsel for the responderits
and have also perused the pleadings. We find thut
the respondents have complied with the order by
passing & speaking order covering the issues, 82
directed by the Judgment. The decisicn teken by the
respondents may not be to the liking of the Fetitiontr
mn W
or other%iff;;he Petitioner mey not be satisfied with
the reply given., There is no direction in the ordar
that the order tc be paessed by the respondents shouldd
be in & particular manner, but the uirection is that
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they should give 2 speaking ordere The order might be

as desired by the Petitioner O otherwise, In case, he

ijs not satisfied by the order, the remedy open for him is

to challenge the safme in an appropriate proceedings.

3. In view

of the above cbservations, we find that

trere is absolutely no reason to initiate any action against

the respondents under the Contempt of Court Act as they

have complied with the directions, A copy of the order

passed by the respondents is now peing handed over to

the applicant in the

order the petitioner

open court, If on a perusal of the

considers that he has any s¢bs isting

grievance, jt is open to him to seek appropriate remedy

in proper proceeding available in that behalf. The

Civil Contempt p1itition is dismissed and the not ice

jssued to the respondents is discharged.

/
-/

(R;:}-é\;g??)/
» A

/ RRO/

AoV,HARIDASAN
v ICE~CHA IRMAN(J)




